
aiOCTRzL ADMlNiaCRATIVE TBlBUNA^.JABAt^PUR BEHQi^JABAbgqR

oricdnal Appligatlon No >58 of 2003

jabalpur, this the 31st day of January, 2003 •

Hbn'ble HC.RJCJJpadhyaya, Menber (Admnv.)

1. wren Paul S/o Late Shri P»J.
Paul, Sub Post Master Aged dDout
43 years, B/o 21U Gorakpur,
jabalpur*

2. A.K#Gipta S/o Shri P.C^Kesarwani,
aged about 42 years, Postal
Assistant, B/o H.NO.262/D, Street
No .7, Sadar Bazaf, Jabalpur,

3. Sunil Jain ^o Shri S.C.Jain,
aged about 43 years, B/6 471,
Hammantal, Lai Koowa, Jabalpur.

(By Advocate- Mr»S,Paul)

Versus

1, Union of India through
its Secretary, Ministry of
OotnmuniCcition, Department of
Post, New Delhi*

2* The Member C?)
Postal Sorvices D^artment,
Dak Bhawan, New Delhi*

3. The Director General,
postal Services Board,
Dak Bhawan,'New Delhi.

4. The Chief Post Master General,
Chhattisgarh Circle,
Raipur (C.G.)

5* Sr* Superintendent of Post QfficeSf
Jabalpur Division, Jabalpur

-applicants

-RESPON:)BNrS

ORDER (ORAL)

The ̂ )plicant has filed this application claiming

the following relief sj-

"(i) Summon the entire relevant record from the
respondents including the order No *3/3-1/320
Ryp dated 20.1*2003 issued by GPMG for its
kind perusal.
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Oons0(ju6ntly sot ssi<i© "th© oirdGir dste^ 20 •1»2003
Annexure h/1.

(iii) Ooromand the re^ondents to continue the ̂ pli-
cants at their present place of posting as if
the inpu^ed order dated 20.1 ♦2003 (Annexure A/l)
are never passed.

(iv) Any other order/ordersr which this Hoa*ble
Tribunal deemSf fit proper,"

2, The three applicants are working as Sib-Post Master

and Postal Assistants. As per order of ar.Sipdt. of post

Offices# Jabalpur Division# Jabalpur dated 9,1.2003

(Annexure A/2) they have been transferred. Against the

order of transfer# none of the applicants has made ai^

r^resentation. On the other hand, they have been relieved

and have joined their duties on 15.1,2003# 16,1,2003 and

21,1,2003 respectively. However# an order dated 20,1 ."2003

(Annexure tk/1) has been issued by the St.iSupdt, of post

Offices# Jabalpur Divisiona# Jabalpur in respect of transfer

order issued on 9,i,2003, v^erein it has been state:! that

"due to administrative reasons transfer posting ordered

vide above mono are ordered to be hdld in ab^^ce till

further orders# do not relieve don't allow joining of any

official aAA MMU." The learned counsel for the ajplicants

states that the ii^ugned order dated 20,1,2003 might be

tried to b e inplemented against the applicants# even thou^

the same has become infructuous vis-a-vis the applicants

as they have been relilev^ and joined their new places

of posting. If sjch a view is taken by the respondents

that will be against the settled legal principles. Therefore,

this application has been filed apprehending any probl^s

against the ̂ plicants in view of the inpu^ed ordcff* dated

20,1,2003.

3, Afiter hearing the learned counsel for the applicants#

and after perusal of the records# it is held that the

Oontd,,,P/3,
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appr^etision in the minds of the applicants is uncalled ̂
in as much as the it^^ed order dated 20.1.2003 has not
been coninunicated to any of the applicants so far and
in any case they have already complied with the transfer
order dated 9.1.2003 (Annescure A/2) . The question of bemg

relieved and keeping their transfer order in ^eyance does

not arise. Once a transfer order issued on 9.1|2003 has

be^ executed and complied with by^the applicants, no

further action in re^ct of that transfer order so far as

the applicants are concerned, remains to be done. In this
view of the matter, this application is disposed of at

the admission stage itself.

pOO

(R.KJJpadhyaya)
Me^er (Adpnv.)

'MA«

gfatooi ̂  sft/SQL..*.
arajftm:- ^

(i) gsi ai7 ^ ̂

Pi crss " cBiiwi
(4) 2KJCTF1, . tTcTFTy SUraiSia

eg angzaa; a^i4gi^ ̂

3C| ■iljfe'l


